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14.15 brs. 

The Lok Sabha re-assembled after Lunch 
at twenty-jive minutes past Fourteen 

0/ the Clock. 

14.15 hrs. 

MATTERS UNDER RULE 377 

(I) Need (or central financial assistance 
to complete hydro-electric projects in 

Jammu and Kashmir State 

SHRI ABDUL . RASHID KABULI 

(Sri nagar) : Sir, Failure in the electricity 

this winter also has created numerous 

difficulties to the people of Jammu and 

Kashmir State in general and, Kashmir 

Valley in particular. The an a ~ Pro-

duction Centres, hotell\ and even business 

establishments have suffered and added to 

the sufferings of people already shivering in 

cold. 

The anc;wer to thili chronic problem of 
shortage of electricity within and out<\ide the 

State would he to finance and complete 

al) quickly as po"c;;ihlc. State's ~an  

hydro· electric schemes like nul Hasti, 
Salal Uri, etc. 39) MW Oul Hasti Hydel 

Project in the Central sector suffers 

bureaucratIc vagaries besides being 

starved of funds. (Uri Hyde) Project (270-

400 MW) would be maximum power genera-

ting Scheme in the Valley. 345 MW Salal 

Hydel Project also in the Central Sector is 

Jagging bohind 4ichedule as n rec;lllt of finan-

cial stringencies Lack of funds for the 

. Hydro-electric Projects in State and Central 
Sectors is resulting in delay and manifold 

increase in cost. This only depr'ves the State 

and the Centre from sufficient supply of 

electricity for the development of agrarian 

and ~n u a  schemes. 

]n the first phase, the State's electricity 

production ~ estimated at 10,000 MW, bulk 

of which could be supplied to the rest of the 

country. The c3pacity of the rivers of this 

State to generate electricity is tremendous. 

One scientific survey of River Chinab puts 
its potential at 25,000 MW. Besides, JheJum, 
Siodh and Udder remain vast reservoirs of 

cnerlY. The Centre must invest in 'the 

State's Hydro-electric Schemes on priority 

basis. 

(Ii) Need to ensure early implementation 

. of Daitari Steel Project in Orissa 

SHRI ARJUN SETHI (Bhadrak): In 

October, 1980, the Government of India 

decided to set up a new Steel Plant in ~ a 

State. Hence Government have set up a 
wholly-owned Central Government company 

(NeeJachaJ Ispat Nigam Ltd.) on the 27th 

March, 1982, to set up a steel plant at 

Daitari in Orissa. MECON were entrusted· 

with the responsibility of preparing a 

Detailed Project Report which was to be 
completed by the last quarter of ~~  

The Detailed Project Report of the Daitari 

Project is still to he submitted by the 

MECON. the consultant. No investment 
decision by the Centre and financial ~u  

WIth foreign firms have so far been made. 

If the reports are true. the company has no 

funcis whatsoever to take up the infrastruc-

tural ~ at the site. It cannot even pay 

the coc;t of a few acres of land acquired by 

the Stafe Government for setting up the 

plant. Further, recruitment of staff by 

Neclachal ~ a  Nigam has been stopred. 

The 20 odd hrilliant technologists who had 

quit their former ~  to join the new 

project are now a disillusioned Jot. 

There has been a feeling amongst the 
employees and the genera) public in the State 

that the Project hat; been downgmded in the 

priority Jj"t of the Union Steel Ministry. 

Against thi... backdrop, the prospert of 

early implementation of Daitari Steel Project 

appears gloomy. 

Therefore, urge upon the Central 

• Government to ensure that in no way the 

project i<; downgn!ded in priority. 

(iU) Unsatisfactory working of DESU 

SHRf BHEEKHABHAI (Ranswara): 

Sir, I am drawing your attention to a matter 

of urgent importance since, if immediate 

remedial action is not taken, it may endanger 
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lives of lakhs of people. The probJem is 

regarding working of the Jhilmil District of 

the Delhi Electric Supply Undertaking. 

The lighting arrangements even on the 

main roads of national importance like the 

G.T. Road from the old Yamuna Bridge 

upto the V.P. border are very inadequate. 

There are no lights on the road beyond 

Preet Vihar to Anand Vihar and U P. border. 
This is in spite of the fact that the I and B 

Minister himself has as<)ured the residents of 

• the area that this would be done shortly. 

However, no action has been taken so far by 

DESU. 

Domestic connections to the intending 

small house builders of the approved n ~ 

are vcry much delayed. 

There is too much delay in installing con-
nections even when an the necessary facilities 

are provided by the consumers 

The maintenance of the street lights in 

colonies like Yojana Vihar is so poor that 

thi" has caused a lot of fear in the minds of 

the residents ahout their rroper security. 

Thi" is so in spite of many written comp-

laints. 

The engineer" and the officers of the 

Jhilmil District are hardly available in their 

rooms ~  of the time a nd the reply given 

is that they have gone for site inspection. 

I. therefore. suggest that a high level 
inquiry be conducted into the working of the 
Jhilmil di'\trict. Unlcs'i, this is done imme-

diately, J am afraid that the .. ituation would 

worsen day by day. 

(iv) f<'inancial help to Rajasthan Gove-

rnment for repairs of ronds 
damaged due to mili1ary exercises 
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14.37 hrs. 

[MR. SPEAKER in the Chair] 

(v) Need to restore the earlier admission 

policy in J.N.U. 
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